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22,01,2004 : A sin1e Men,er bench of Hon1e Mr. 

• 	
Mafltreshwar Jha, M(A), is constittut-e for hear nq. 

A 	
Place tI?is  matter lefore the afores i bench as 
and when availa1e. • 	• 	

(,4 
skj 	 (1.N.Sin' '.4We1am) C- 



30.1.04 
C(J) 	 Counsel for the ap1jcant is present. 

List this case on 6.2.04 for hearing. 

4) !1.A. 

ht  

'414 

- 

13.02,2$04 : Shri M.P.Dixit, counsel for the applicant. 
List óef,re -the Single Mrner enc'h of.Hen '41 e 

Mr. MantreshwarJha, M(A) on 2e.12.2104 for hearirg. 

1r 
skj 	 (S.D.!r/M( 

20.2 .2004 	 As prayed for by,  Shr i S .K .Dix it, prXy counE 

for the id. counsel for the applicant, 1it it fo 

hearing on 12.3.2004. 

a )fll(A) 

(93 
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R. Is, 8/1999 

22/7. 5, 2004 	At the request of the 14. Cun$el for the applicant, 

list 1for hearinIg on 21.5. 2004, 

(S,iDora 114  

23/21, 5, 2004 	AS preyed for on behelf of the l, counsal 

for the apijcant, list it for hearIng e .6,2004, 

')M(A) 

24/4,6.04 

cm 	
ne appears far the respenieritse Heard S hri 

M.P.Dixit, learneá counsel for the applicant. orders 

reserveô. 	 - 

25/2 • 7 • 04 

cm 
	 ariiers pr en oun ce. 
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